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3h, Wh-W-3-03-2020-1-Wia( 17). 3s TR, Tae Te sik Gar ae sifaPray, 2017 (wale 19 FA 2017) 

TL UT 164 SM Ves Binal A Wa aca BE sag al feof we, qeawee oe sik Gar ax fran, 2017 a alk 

dines ae & fed frafafad faa sad 3, seq -— 

1. (1) # frat or dfara are Fearges are ait Par at (aie) fra, 2019 &. 

(2) ae afiepa 26 fear, 2019 8 weet Be wash wre. 

2, Hee Ae sit Bar ae Fram, 2017 (fara eae sah Wea SH aN Hel TS) aA 36 saa (4) 
H, 1 saat, 2020 & were, ‘20 wlaga”’ sie sik weg ea we 10 Whee” ste sik wee TS IM, 

3. oe Frat & faa 86 & ura Preafafed Fey stant fee sem, staiq :— 

“6c. Seeciteh ST ard A suerel THA th Soa at wa. — 

1) age ar sae ae se fafa wofepe HS ahtrert, sit were orga at Sot a Ae a7 a, & 
We ae fara OS ar SR & fe sca wT ard A soeey sage a Tes Ht Hey 
sadn fea wat a ae ars @, ca A am fee ae ae 

H) SYS a We HT STAN, — 

(i) frat tS tiga ahs gr fra aftacadia war cart or ait US feet wer 4, forad fore 

aren sft fea wae, ale HRAR Ae) Few ez, oRT we, a 

Gi) = Wea or Bare ar Set ot wit fer, 

a dha a aa are a fra 36 & atin fafea feet sa cera & ate we fea wa a; a 
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@) Fy eH ye a sw, feet ta vers & dae A feat Taq wats He aa a) ded aet 
fea aa 8; et discal a aa ale at frag 36 & oem fated feet oa cena & sree Te 

feral wat &; aT 

7) Saye at vere ar Sas Sea aren Teta cafe afta Wear sit & aT tS fet ca &, 
faa fae tetec atid fen war 2, ae SIR Fel Aen Tete; 7 

a) Sy at & fed vera a sai ee ae tiga che & aot A at dhe aA le a 

fran 36 & adie fafed aig sr cena ae Z, 

aeas fra aA ae aol 8, em 49 & ata feed afar & fed & fer a feet aquaiisna tH 
& fet sites & aa & faa eeagire we ara FS 0 wera & anges fea wes ar forecrs 
att Fel et BHT. 

(2) aa a saRe (1) & ais Seed EN whips SE afte, ae WaT Vt A aR fee gelagiiTh 
ST Gd & fase Sl sagqatd Se at aT Sere wd afta AF set S, Ua faces Hl area we 

WHT. 

G) 8 fide, co ate 4, feat 0 Pee oferta feo ore, wae ad at raft at waa Ua, 
wuret qet wea. 

4. oe Padi a, 11 waa, 2020 8 wae, Fras ase A, are (a) & ura Pretiaied as sarenfta fea 

WIT, AAG :-— 

“(7) ars (mh) 4 fafaiee fat cafe 8 fist cafe 4, aenfeeta, ct ara & fea ar et fornet & ford sree 
wert ar frac vei feat 3.” 

Fee Hh UG A A TA SieMUK, 
aifefa qa frat, scafaa. 

area, fete 20 ard 2020 

wh. Wh-U-3-03-2020-1-4a.— nd Gaur  arpesa 348 H ETS (3) H qa 4, sa srw a aa 

sai WH-T-3-03-2020-1-aia (17), feria 20 Ard 2020 wr Sasi state Wate } fsa A Caer weed fea 

aim &. 

Tee b Wee & A SF ae Sean, 

afefa gan frat, stata. 

Bhopal, the 20th March 2020 

No. F-A 3-03-2020-1-V (17).—In excercise of the powers conferred by Section 164 of the Madhya Pradesh 

Goods and Services Tax Act, 2017 (19 of 2017), the State Government, on the recommendations of the Council, 

hereby makes the following rules further to amend the Madhya Pradesh Goods and Services Tax Rules, 2017, 

namely :— 

1. (1) These rules may be called the Madhya Pradesh Goods and Services Tax (Amendment) Rules, 2019. 

(2) This notification shall be deemed to have come into force with effect from the 26" day of 

December, 2019. 

2. In the Madhya Pradesh Goods and Services Tax Rules, 2017 (hereinafter referred to as the said rules), 

with effect from the Ist Janaury, 2020, in rule 36, in sub-rule (4), for the figures and words "20 per cent.", the 

figures and words "10 per cent." shall be substituted.
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3. In the said rules, after rule 86, the following rule shall be inserted, namely :— 

"86-A. Conditions of use of amount available in electronic credit ledger.— 

(1) The Commissioner or an officer authorised by him in this behalf, not below the rank of an Assistant 

Commissioner, having reasons to believe that credit of input tax available in the electronic credit 

ledger has been fraudulently availed or is ineligible in as much as— 

a) the credit of input tax has been availed on the strength of tax invoices or debit notes or any 

other document prescribed under rule 36— 

i. issued by a registered person who has been found non-existent or not to be conducting 

any business from any place for which registration has been obtained; or 

ii. without receipt of goods or services or both; or 

b) the credit of input tax has been availed on the strength of tax invoices or debit notes or any 

other document prescribed under rule 36 in respect of any supply, the tax charged in respect 
of which has not been paid to the Government; or 

c) the registered person availing the credit of input tax has been found non-existent or not to be 
conducting any business from any place for which registration has been obtained; or 

d) the registred person availing any credit of input tax is not possession of a tax invoice or debit 

note or any ohter document prescribed under rule 36. 

may, for reasons to be recorded in writing, not allow debit of an amount equivalent to such credit 

in electronic credit ledger for discharge of any liability under section 49 or for claim of 

any refund of any unutilised amount. 

(2) The Commissioner, or the officer authorised by him under sub-rule (1) may, upon being satisfied 
that conditions for disallowing debit of electronic credit ledger as above, no longer exist, allow 

such debit. 

(3) Such restriction shall cease to have effect after the expiry of a period of one year from the date of 

imposing such restriction.". 

4. In the said rules, with effect from the 11" January, 2020, in rule 138E, after clause (b), the following 

clause shall be inserted, namely :— 

"(c) being a person other than a person specified in clause (a), has not furnished the statement of 

outward supplies for any two months or quarters, as the case may be.”. 

By order and in the name of the Governor of Madhya Pradesh, 

ADITI KUMAR TRIPATHI, Dy. Secy. 
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